
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

U.A.No.748J93. 	 Dt. of Order:8-9-93. 

R.Bhaskara Ran 

.Applicant 
Us, 

Ujon of India, rep, by °iractor 
General Department of Posts, 
New Delh-110 001. 

The Chief Post Master General, 
A.P.Circle, Hyderabad-500 001. 

Post Plaster General, Hyderabad 
flpgion, Hyderabad—SQO 001. 

4, Superintendent of R.M.S. 'Z' 
0ivision, Hyderabad-500 001. 

..Respondents 

Counsel for the Applicant 	: 	Shri P.Rattaiah 

Counsel for the Respondents 	Shri N.U.Raniana 

CUR AM 

THE HON'BLE.. JUSTICE SHRI U.NEELADRI RAO 	: VICE—CHAIRMAN 

THE HON'BLE SHRI P.T.THIRUUENGADAN 	MEMBER (A) 

(Order of the Diun. Bench passed by Hon'ble 
Shri P.T.Thiruvengadam, Member (A) ). 

The applicant was promoted as L.S.G. Accountant 
t4 	ccI-.e' 	c 	4 f*k-U Acc j-s'),4_M 	L' 

w,e.f. 1-4-93 by Superintendent, R.ItS.'Z' Division in 

'2 



r 

S 

—2-. 

his memo No.B-8/7/93 dt.19-5-93. Subsequently by memo 

No.63/7/93 dt.33-5-93 the 4th respondent canceled the 

promotion order in view of orders issued by Chief Post 

Niaster General, A..P.Circle, Hyderabad, posting Sri T. 

C.Rao, LSG Accountant as AHRD RMS tZ' in Hyderabad. 

The same is challenged in this O.A. 

2. 	We have heard Sri W.tI.Ramana, standing counsel 

for the respondents and Sri Hattaiah, counsel for the 

it 
applicant. In the counter/is stated that the cadre of 

the LSG Accountant is maintained at Circle level as per 

clarification 1Nb.6-19/82—SPa.II dt.2-6-86 and as such 

the superintendent&s the head of the division is not 

competent to issue the promotion order. The Learned 

counsel for the applicant however contends that the 

I 	 posts of LSG Accountants are of regional cadre as per 
$ 	 i.e. the 

proceedings bt.2-5-91, /proceeciings relating to holding 

of Accountants examination on regional basis. 

3. 	For the disposal of this case it is not necessary 

for us to go into the aspect whether the Post of LSG 

accountant is forming part of the circle cadre or regional 

cadre. In either case the Superintendent of Post 0ffices 

who is the Head of the Division will not be the bompetent 

authority for issuing promotion orders. 
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The learned counsel for the applicant pleaded 

5fl1tAL&-ctd 1170& Jj) 

that the aiplicant is the senior most in the region 
A. 

in which he is working, if the post of LSG Accountant 

is in regional cadre the P1W, Hyderabad Region (Res—

pondent No.3) is directed to consider the question of 

promotion of the applicant to the cadre of LSG Accountant. 

The final orders in this regard shall be communicated 

to the applicant within one month from the date of re—

ceipt of this order. As this D.A. is being dismissed 

the interim order dt,8-7-93 

O.A. is dismissed. 

tff-'& 
(P.T.THIRUVENGRDAM) 

Member (A) 

stands vacated. 

No costs. 

N' 
(V.NEELADRI RAD) 

Vice—Chairman 

av]./ 

Oated: 8th September, 1993. 
Dictated in open court. 

kputy ~~RegjjZPJ) 

To 
The O&rector General, Union of India, 
partment of Posts, New Delhi.1j. 

The Chief Postmaster (enera1, A.P.Circle,Hyderabad-1. 

The Postmaster General, Ifyclerabad Region, Hyclerabad-1. 

The buperintendent of R.M.S. 'Z' Division, Hyderabad-l. 

One copy to Mr.P.Rattaiah, Advocate, Lingala Corrtlex, 1st Floor. 
9-33/3, Dilsukhnagar, Hyd. 
One copy to Mr.N.v.Ramana, Addi.03SC.CAT.Hyd. 

M. One copy to Library, CAT.Hyd. 
8. One spare copy. 

pvm 



TYPED BY 	 cbM'ARED BY 

CHECID BY 	 APPROVED BY 

IN THE CENrRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD 

C— ,. 
THE NON' OLE .W:.JUSTICE V.N2ELADRI £kAO 

VICE C}&IRNAN 

THE HON'BE 	 : rER(A) 

AD 
THE HON'BLE NR...Ca DRASEXTi?? REDDY 

I 
AND 

THE NON' BLE MR.P.T.tRUVENGADMI:M(A) 

Dated: 	- 	L1!93 

CL)ER/JUD(ENT: 

M57cfl 

in 

O.LNQ. 
T.A.No 	

) 

Admitted and Interim directions  
issud. 

bispoàAd of with & r q 
.Dism 

Dismissed as withdrjzn 	73 SEP1991 

iectej/ordered 
 

DismjssJd f or 

defa44O-LVciS30 

No crde as to costs 
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